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To,
The Registrar General,
Principal Bench,
Hon'ble National Green Tribunal,
Copernicus Marg, New Delhi-110001

goildmd

c

Sub: Submission of compliance report in compliance of order dated 21.12.2023 in the
matter of 0.A.no.273/2022 Gyanendra Pandey Vs State of UP & Ors.

Sir,

In compliance of the order dated 21.12.2023 passed by this Hon'ble National Green
Tribunal in 0.A. no. 273/2022 Gyanendra Pandey Vs State of UP & Ors, the compliance report
is hereby attached with a request to put up before Hon'ble National Green Tribunal for kind

perusal and consideration.

Enclosure: As above.

Copy to:

1. Shri Pradeep Mishra, Advocate for UPPCB.

2. Law Officer-1, UPPCB, Lucknow.
3. Regional Officer, UPPCB, Lucknow.

Your's Sincerely

(Dr. éam Karan)

Chief Environmental Officer,
Circle-5

Chief Envianmental Officer,
Circle-5

cd—12 9@, ffa @vs,
AR, TRET%—226010
§-9a—-info@uppch.com
Jaurse -www.uppcb.com

TC-12-V, VibhutiKhand
Gomti Nagar, Lucknow-226010
e-mail: info@uppcb.com

Web site www.uppcb.com
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The Compliance Report on behalf of UPPCB in compliance of
Order passed by Hon'ble National Green Tribunal, New Delhi on
dated 21.12.2023 in the matter of OA No. 273/2022 Gyanendra
Pandey Versus State of U.P. & ORS.-

Background:

Hon’ble NGT, New Delhi vide its order dated 21-12-2023 in
the matter of OA No. 273/2022 Gyanendra Pandey Versus State
of U.P. & ORS., has been passed the following directions:-

......... 11. The chart annexure 2 filed along with the
report reveals that the environmental compensation has been
imposed against as many as 31 units but nothing has been
pointed out to show in respect of recovery of environmental
compensation. Hence, the Counsel for the UPPCB is directed to
disclose the steps taken by competent officer of the UPPCB for

recovery of environmental compensation imposed.

12. Let the fresh report in terms of above direction be filed by
UPPCB within three weeks by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR Support PDF and

not in the form of Image PDF.

13. The fee of learned Amicus Curiae is fixed at Rs. 15,000/- per

appearance which will be paid by the UPPCB from the amount

lying deposited in the environmental compensation fund.

14. List the matter on 12.02.2024...... ....... u

G
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In compliance to the aforesaid direction the UP Pollution
Control Board Lucknow has issued letter dated 05.02.2024 and
07.02.2024 to the District Collector, Sitapur with the request to
recover the environmental compensation from following 31 Brick
kiln. The copy of letter dated 05.02.2024 and 07.02.2024 are

being annexed herewith as Annexure-1 with this report.

Date of EC Letter Send
imposed PRS— to District
Sr. . ’ Address of Brick Collector,
Name of Brick Kiln . of EC .
No. Kiln Sitapur for
(Rs.)
recovery of
EC
Umariya Khanpur
1 Gagan Brick field Persendi Sachendi, 19.12.2023 19,37,500 | 05.02.2024
Sitapur
Lashan Nagar, 19.12.2023 05.02.2024
2 Fhool Brick field Laharpur, Sitapur 19,37,500
Amitia,
3 | Sona Brick Field Rajepur,Laharpur, 19.12.2023 19,18,750 | 05.02.2024
Sitapur
z : Murtaza Nagar,
g |SuperBriccFiEidisld Mahmudabad, 19.12.2023 | 13,81,250 | 05.02.2024
name shiv brick field ’
Sitapur
Kultajpur
ignaj 2. .02.2024
5 | Balaji Brick Field Keshrignaj, 19.12.2023 | 43 62 500 | 0°:02-20
Hargaon Road,
Sitapur
Afsaria Husainpur,
6 RS SRS Mahmoodabad, 19.12.2023 13,81,250 | 05.02.2024
BRICK FIELD .
Sitapur
Madan Behad, :
7 MaaVaishno Brick Field | Mahmudabad, 19.12.2023 13,81,250 | 05.02.2024
Sitapur
i 2. 05.02.2024
8 | Kishan Brick Field GREIRERR, 19.12.2023 | 45 56,250
Laharpur, Sitapur
Ramupur,
9 Gagan Brick Field Kultajpur, Laharpur, | 19.12.2023 13,62,500 | 05.02.2024
Sitapur
. : Gauriya,
iy | DOCBICRENE e 19.12.2023 | 13,81,250 | 05.02.2024
Name N G Brick Field
Mahmudabad,

3
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Sitapur

11

Chaman Brick Field

Kedarpur,
Mahmudabad,
Sitapur

19.12.2023

13,81,250

05.02.2024

12

New Gold Brick Field

Vakarnagar, Meera

Nagar,
Mahmudabad,
Sitapur

19.12.2023

13,81,250

05.02.2024

13

HaziNawabalientudhyog

Kultajpur
Keshrignaj,
Hargaon Road,
Sitapur

19.12.2023

13,93,750

05.02.2024

14

Ansari Brick Field
(EntMarka baba)

Paintepur,
Mahmudabad,
Sitapur

19.12.2023

13,81,250

05.02.2024

15

| S Beg Brick Field

Prahladpur,
Laharpur, Sitapur

19.12.2023

13,50,000

05.02.2024

16

Gazi Brick Field
(Entmarka KBF)

Kala Bahadurpur,
Laharpur, Sitapur

19.12.2023

13,37,500

05.02.2024

1.7

Prasad Brick Filed

Beharwan Majra
Amitiya, Laharpur,
Sitapur

19.12.2023

12,93,750

05.02.2024

18

Amar Brick Field

Taranpur, Laharpur,

Sitapur

19.12.2023

13,37,500

05.02.2024

19

Jai maadurge brick field

Kala Bahadur, Near

Police Chowki,
Kalabahadur,

Mehdipurwa,Sitapur

19.12.2023

12,93,750

05.02.2024

20

Star Brick Filed

Ganeshpur Newada,

Laharpur, Sitapur

19.12.2023

12,93,750

05.02.2024

21

Awadh Brick Field

Dariyapur,
Mahmudabad,
Sitapur

19.12.2023

11,43,750

05.02.2024

22

India Brick Field

Deyodedhee,
Laharpur, Sitapur

19.12.2023

9,81,250

05.02.2024

23

Royal Brick Field

Patti, Katesar,
Laharpur, Sitapur

19.12.2023

11,25,000

05.02.2024

24

Aman Brick Field

Rayamrod, Paragna
Tambour, Laharpur,

Sitapur

19.12.2023

11,68,750

05.02.2024

25

Bharat Brick Field

Madhiya,
Tambaour,
Laharpur, Sitapur

19.12.2023

11,68,750

05.02.2024

3
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Behti, Laharpur, 05.02.2024
26 | New AhamadEntBatta Sitapur 19.12.2023 19,37,500
Juber Ahmad Javed Pipri, Kasraila,
Ahmad EntBhatta( Old Lahapur, Sitapur 05.02.2024
= name-Ahmad Brick 19.12.2023 15,383,500
Field
. . . Naya Goan, Behti, 05.02.2024
28 | Maharaja Brick Field Sitapir 19.12.2023 19,37,500
Madan Behad,
29 | Shiv Narayan Brick Field | Mahmudabad, 19.12.2023 19,37,500 | 05.02.2024
Sitapur
Madan Behad,
30 | Gurudeen Brick Field Mahmudabad, 19.12.2023 19,37,500 | 05.02.2024
Sitapur
31 | Chand Brick Field Ganeshpur, Nawada | 27.10.2023 12,93,750 07.02.2024

Lahapur, Sitapur

Therefore, the compliance report of the UP Pollution

Control Board, Lucknow is being filled for the kind perusal and

consideration of this Hon’ble Tribunal.

Yours’ Sincerely

(Dr.

am Karan)
Chief Environmental Officer,

Circle-5
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To,
The Collector,
District-Sitapur
-_ AUSYY| F5hs
Subject: Regarding collecting/recovery of Environmental Compensation im n M/s Chand Brick Fi
Village-Ganeshpur, Newada, Thana & Teshil-Laharpur, Si I.

Please refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
273/2022 Gyanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

...1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.
2. This Tribunal has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.
3. Learned Counsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
order passed in OA No. 889/2022. The prayer is allowed.
4. IA No. 292/2023 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
has been obtained by the said unit.
5. Counsel for the UPPCB is directed to obtain instruction on the plea taken in the IA and file the reply to the IA, if required.

6. IA No. 638/2023 will be considered after receipt of the fresh report by the UPPCB......."

Further in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as
follows-

...9. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
clearly disclose the steps which are taken for closure of the units operating without consent to operate and in violation of law
and also the action which is taken for levy and recovery of environmental compensation from the brick kilns which were found

to be illegally operating......."

In compliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
27.10.2023 has imposed the Environmental Compensation of Rs. 12,93,750/- against the responsible Brick Kiln i.e. M/s
Chand Brick Field, Village-Ganeshpur, Newada, Thana & Teshil-Laharpur, Sitapur for a defaulting period of 26.10.20221
to 21.05.2022 due to violation of Closure Order dated 25.10.2021 under section-31A of the Air (Prevention and Control
of Pollution) Act, 1981. The copy of the Letter dated 27.10.2023 is being attached herewith for your reference. As per
the office record, the amount of the environmental compensation has not deposited by the said brick kiln.

The sum of Rs. 12,93,750/- (Rs. Twelve Lakh Ninty Three Thousand and Seven Hundred Fifty only) is payable in
account of Environment Compensation from M/s Chand Brick Field, Village-Ganeshpur, Newada, Thana & Teshil-
Laharpur, Sitapur.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Shri Chand Khan S/o Mohd. Hasin Khan, Village-Bahlolpur, Laharpur, Sitapur (Proprietor M/s Chand Brick Field,
Village-Ganeshpur, Newada, Thana & Teshil-Laharpur, Sitapur).

You are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
Account No. 701502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

Enclosure-As above.
Yours Sincerely,

(Sanjeev Kumar Singh)
Member Secretary

Copy to:-Regional Officer, Uttar Pradesh Pollution ControlBoard, Lucknow for information and necessary action.

Memb% Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 /4 % @L
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppcb.in - Web Site: www.uppcb.com 5
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To,
The Collector,
District-Sitapur

Subject: Regarding collecting/recovery of Environmental Compensation im d on M/s Bharat Brick Fiel

Village-Madhiya, Tambaur, Thana and Tehsil-Leharpur, Sitapur.

Please refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
273/2022 Gyanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

“.......1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

2. This Tribunal has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.
3. Learned Counsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
order passed in OA No. 889/2022. The prayer is allowed.

4. IA No. 292/2023 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
has been obtained by the said unit.

5. Counsel for the UPPCB is directed to obtain instruction on the plea taken in the I4 and file the reply to the IA, if required.

6. I4 No. 638/2023 will be considered after receipt of the fresh report by the UPPCB....... “

Further in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as
follows-

“......9. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
clearly disclose the steps which are taken for closure of the units operating without consent to operate and in violation of law
and also the action which is taken for levy and recovery of environmental compensation from the brick kilns which were found
to be illegally operating......."

In compliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 11,68,750/- against the responsible Brick Kiln i.e. M/s
Bharat Brick Field, Village-Madhiya, Tambaur, Thana and Tehsil-Leharpur, Sitapur for a defaulting period of
19.11.20221 to 25.05.2022 due to violation of Closure Order dated 18.11.2021 under section-31A of the Air (Prevention
and Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your
reference. As per the office record, the amount of the environmental compensation has not deposited by the said brick
kiln.

The sum of Rs. 11,68,750/- (Rs. Eleven Lakh Sixty Eight Thousand and Seven Hundred Fifty only) is payable in
account of Environment Compensation from M/s Bharat Brick Field, Village-Madhiya, Tambaur, Thana and Tehsil-

Leharpur, Sitapur. ,
The Name and Address of the Owner/ Directors of the concerned industry is as follows:

1. Mohd. Israel Ansari S/o Abdul Hagq, Village- 104 Sirs, Tambaur Khas, Tambaur, Tehsil-Leharpur, District-Sitapur
(Proprietor M/s Bharat Brick Field, Village-Madhiya, Tambaur, Thana and Tehsil-Leharpur, Sitapur).

You are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
Account No. 701502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

Enclosure-As above.
Yours Sincerely,

(Sanjeev Kumar Singh)
Member Secretary
Copy to:-Regional Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

Memée% Secretary

AN

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 - L/3 Sd/"'/
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Email: info@uobnch in - Web Site: www.ubpcb.com
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o The Collector,

District-Sitapur

Subject: Regarding collecting/recovery of Environmental Compensation imposed on M/s Amar Brick Field

Village-Taranpur, Post-Mubarakpur, P.S.-Laharpur, Tehsil-Laharpur, Sitapur.

Please refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
273/2022 Gyanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

“.......1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.
2. This Tribunal has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.
3. Learned Counsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
order passed in OA No. 889/2022. The prayer is allowed.
4. IA No. 292/2023 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
has been obtained by the said unit.
5. Counsel for the UPPCB is directed to obtain instruction on the plea taken in the IA and file the reply to the IA, if required.
6. IA No. 638/2023 will be considered after receipt of the fresh report by the UPPCB....... 7

Further in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as
follows-

“......9. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
clearly disclose the steps which are taken for closure of the units operating without consent to operate and in violation of law
and also the action which is taken for levy and recovery of environmental compensation from the brick kilns which were found
to be illegally operating... .... "

In compliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 13,37,500/- against the responsible Brick Kiln i.e. M/s
Amar Brick Field Village-Taranpur, Post-Mubarakpur, P.S.-Laharpur, Tehsil-Laharpur, Sitapur for a defaulting period
of 23.10.20221 to 25.05.2022 due to violation of Closure Order dated 22.10.2021 under section-31A of the Air
(Prevention and Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for
your reference. As per the office record, the amount of the environmental compensation has not deposited by the said
brick kiln. :

The sum of Rs. 13,37,500/- (Rs. Thirteen Lakh Thirty Seven Thousand and Five Hundred only) is payable in
account of Environment Compensation from M/s Amar Brick Field Village-Taranpur, Post-Mubarakpur, P.S.-Laharpur,
Tehsil-Laharpur, Sitapur. :

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Shri Janardan Singh, Village-Bhagasi, Bhagwapur, Mallapur Nagai, P.S.-Laharpur, Tehsil-Laharpur, Sitapur
(Proprietor M/s Amar Brick Field Village-Taranpur, Post-Mubarakpur, P.S.-Laharpur, Tehsil-Laharpur, Sitapur).

You are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
Account No. 701502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

Enclosure-As above.
Yours Sincerely,

(Sanjeev Kumar Singh)
Member Secretary

Copy to:-Regional Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 7 s %‘/ &/ﬁ

Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppchb.in - Web Site: www.uppcb.com

7
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To,
The Collector,
District-Sitapur

Subject: Regarding collecting/recovery of Environmental Compensation imposed on M/s Maa Vaishno Brick
Field, Village-Madan Behad (Rewan), Eint Marka (Raja), Thana and Tehsil-Mahamoodabad, Sitapur.

Please refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of O.A. no.
273/2022 Gyanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

...1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.
2. This Tribunal has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.
3. Learned Counsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
order passed in OA No. 889/2022. The prayer is allowed.
4. IA No. 292/2023 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
has been obtained by the said unit.
5. Counsel for the UPPCB is directed to obtain instruction on the plea taken in the IA and file the reply to the IA, if required.
6. IA No. 638/2023 will be considered after receipt of the fresh report by the UPPCB......."

Further in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon'ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as
follows-

...9. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
clearly disclose the steps which are taken for closure of the units operating without consent to operate and in violation of law
and also the action which is taken for levy and recovery of environmental compensation from the brick kilns which were found
to be illegally operating......."

In compliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 13,81,250/- against the responsible Brick Kiln i.e. M/s
Maa Vaishno Brick Field, Village-Madan Behad (Rewan), Eint Marka (Raja), Thana and Tehsil-Mahamoodabad, Sitapur
for a defaulting period of 12.10.20221 to 21.05.2022 due to violation of Closure Order dated 11.10.2021 under section-
31A of the Air (Prevention and Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached
herewith for your reference. As per the office record, the amount of the environmental compensation has not deposited
by the said brick kiln.

The sum of Rs. 13,81,250/- (Rs. Thirteen Lakh Eighty One Thousand and Two Hundred Fifty only) is payable in
account of Environment Compensation from M/s Maa Vaishno Brick Field, Village-Madan Behad (Rewan), Eint Marka

(Raja), Thana and Tehsil-Mahamoodabad, Sitapur.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:

1. Shri Ram Prakash S/o Shri Suresh Chandra, Village-Murtazanagar, Tahsil-Mahmoodabad, District-Sitapur
(Proprietor M/s Maa Vaishno Brick Field, Village-Madan Behad (Rewan), Eint Marka (Raja), Thana & Tehsil-
Mahamoodabad, Sitapur).

You are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's

Account No. 701502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

Enclosure-As above.
Yours Sincerely,

sk

(Sanjeev Kumar Singh)
Member Secretary

Copy to:-Regional Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

ik

Member Secretary

T.C/ 12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 ‘ g/
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764

Fmail: infa@unnch in - Wah Sita: wuna ninnrch rom
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To, '
The Collector,

District-Sitapur

Subject: Regarding collecting/recovery of Environmental Compensation imposed on Maharaja Brick
Field, Village-Na n Behti (Vanvat), Block and Teshil-Laharpur, Si I.

Please refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
273/2022 Gyanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

...1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.
2. This Tribunal has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.
3. Learned Counsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
order passed in OA No. 889/2022. The prayer is allowed.
4. IA No. 292/2023 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
has been obtained by the said unit.
5. Counsel for the UPPCB is directed to obtain instruction on the plea taken in the IA and file the reply to the IA, if required.
6. IA No. 638/2023 will be considered after receipt of the fresh report by the UPPCB....... 7

Further in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as
follows-

...9. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
clearly disclose the steps which are taken for closure of the units operating without consent to operate and in violation of law
and also the action which is taken for levy and recovery of environmental compensation from the brick kilns which were found
to be illegally operating... .... ”

In compliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 19,37,500/- against the responsible Brick Kiln i.e. M/s
Maharaja Brick Field, Village-Naya Gaon Behti (Vanvat), Block and Teshil-Laharpur, Sitapur for a defaulting period of
15.07.20221 to 21.05.2022 due to violation of Closure Order dated 14.07.2021 under section-31A of the Air (Prevention
and Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your
reference. As per the office record, the amount of the environmental compensation has not deposited by the said brick
kiln.

The sum of Rs. 19,37,500/- (Rs. Nineteen Lakh Thirty Seven Thousand and Five Hundred only) is payable in
account of Environment Compensation from M/s Maharaja Brick Field, Village-Naya Gaon Behti (Vanvat), Block and
Teshil-Laharpur, Sitapur.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Shri Wagar Ahmed, Vlllage -Shami Tola, Laharpur, Sitapur (Proprietor M/s Maharaja Brick Field, Village-Naya Gaon

Behti (Vanvat), Block and Teshil-Laharpur, Sitapur).
You are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
Account No. 701502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

Enclosure-As above.
Yours Sincerely,

(Sanjeev Kumar Singh)
Member Secretary

Copy to:-Regional Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

%

Member Secretary
==
T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 ' f"(”(/ .g/

Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppch.in - Web Site: www.uppcb.com
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To,
The Collector,
District-Sitapur

Subject: Regarding collecting/recovery of Environmental Compensation imposed on M/s Ansari Brick Field
Village-Paintepur (Ent Marka Baba), Tehsil-Mahmoodabad, Sitapur.

Please refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
273/2022 Gyanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

...1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.
2. This Tribunal has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.
3. Learned Counsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
order passed in OA No. 889/2022. The prayer is allowed.
4. IA No. 292/2023 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
has been obtained by the said unit.
5. Counsel for the UPPCB is directed to obtain instruction on the plea taken in the IA and file the reply to the IA, if required.
6. I4 No. 638/2023 will be considered after receipt of the fresh report by the UPPCB........ .

Further in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon'ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as
follows-

...9. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
clearly disclose the steps which are taken for closure of the units operating without consent to operate and in violation of law
and also the action which is taken for levy and recovery of environmental compensation from the brick kilns which were found
to be illegally operating......." A

In compliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 13,81,250/- against the responsible Brick Kiln i.e. M/s
Ansari Brick Field, Village-Paintepur (Ent Marka Baba), Tehsil-Mahmoodabad, Sitapur for a defaulting period of
12.10.20221 to 21.05.2022 due to violation of Closure Order dated 11.10.2021 under section-31A of the Air (Prevention
and Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your
reference. As per the office record, the amount of the environmental compensation has not deposited by the said brick
kiln.

The sum of Rs. 13,81,250/- (Rs. Thirteen Lakh Eighty One Thousand and Two Hundred Fifty only) is payable in
account of Environment Compensation from M/s Ansari Brick Field, Village-Paintepur (Ent Marka Baba), Tehsil-
Mahmoodabad, Sitapur. '

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Mohd. Anas Ansari S/o Mohd. Yakub Ansari, Beldari Tola, Tehsil-Mehmoodabad, P.S.-Mehmoodabad, Sitapur
(Proprietor M/s Ansari Brick Field, Village-Paintepur (Ent Marka Baba), Tehsil-Mahmoodabad, Sitapur).

You are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
Account No. 701502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

Enclosure-As above.
Yours Sincerely,

i

(Sanjeev Kumar Singh)
Member Secretary

Copy to:-Regional Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

%

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 _ T % | Tl 10
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@ubncb.in - Web Site: www.unocb.com
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To,

The Collector,

District-Sitapur

Subject: Regardin llecting/recovery of Environmental Compensation im don M na Brick Fiel

Village-Amitiya, Rajepur, Teshil-Laharpur, Sitapur.

Please refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
273/2022 Gyanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

“.......1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.
2. This Tribunal has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.
3. Learned Counsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
order passed in OA No. 889/2022. The prayer is allowed.
4. IA No. 292/2023 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
has been obtained by the said unit.
5. Counsel for the UPPCB is directed to obtain instruction on the plea taken in the IA and file the reply to the IA, if required.
6. IA No. 638/2023 will be considered after receipt of the fresh report by the UPPCB......."

Further in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as
follows-

“......9. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
clearly disclose the steps which are taken for closure of the units operating without consent to operate and in violation of law
and also the action which is taken for levy and recovery of environmental compensation from the brick kilns which were found

to be illegally operating......."

In compliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 19,18,750/- against the responsible Brick Kiln i.e. M/s
Sona Brick Field, Village-Amitiya, Rajepur, Teshil-Laharpur, Sitapur for a defaulting period of 15.07.20221 to
18.05.2022 due to violation of Closure Order dated 14.07.2021 under section-31A of the Air (Prevention and Control of
Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your reference. As per the
office record, the amount of the environmental compensation has not deposited by the said brick kiln.

The sum of Rs. 19,18,750/- (Rs. Nineteen Lakh Eighteen Thousand and Seven Hundred Fifty only) is payable in
account of Environment Compensation from M/s Sona Brick Field, Village-Amitiya, Rajepur, Teshil-Laharpur, Sitapur.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Shri Kamlesh Verma, (Proprietor M/s Sona Brick Field, Village-Amitiya, Rajepur, Teshil-Laharpur, Sitapur).

You are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
Account No. 701502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

Enclosure-As above.
Yours Sincerely,

(Sanjeev Kumar Singh)
Member Secretary

Copy to:-Regional Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

4

Member Secretary

e :
T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 7> B/
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764

Email: info@uppch.in - Web Site: www.uppcb.com
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To,
The Collector,
District-Sitapur

Subject: Regarding collecting/recovery of Environmental Compensation im n n Brick Fiel
Village-Umari hanpur raila, Tehsil-Laharpur, Si

Please refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
273/2022 Gyanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

...1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

2. This Tribunal has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.
3. Learned Counsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
order passed in OA No. 889/2022. The prayer is allowed.

4. IA No. 292/2023 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
has been obtained by the said unit.

5. Counsel for the UPPCB is directed to obtain instruction on the plea taken in the IA and file the reply to the IA, if required.

6. IA No. 638/2023 will be considered after receipt of the fresh report by the UPPCB....... ”

Further in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as
follows-

...9. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
clearly disclose the steps which are taken for closure of the units operating without consent to operate and in violation of law
and also the action which is taken for levy and recovery of environmental compensation from the brick kilns which were found
to be illegally operating......."

In compliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 19,37,500/- against the responsible Brick Kiln i.e. M/s
Gagan Brick Field, Village-Umariya Khanpur, Kasraila, Tehsil-Laharpur, Sitapur for a defaulting period of 15.07.20221
to 21.05.2022 due to violation of Closure Order dated 14.07.2021 under section-31A of the Air (Prevention and Control
of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your reference. As per
the office record, the amount of the environmental compensation has not deposited by the said brick kiln.

The sum of Rs. 19,37,500/- (Rs. Nineteen Lakh Thirty Seven Thousand and Five Hundred only) is payable in
account of Environment Compensation from M/s Gagan Brick Field, Village-Umariya Khanpur, Kasraila, Tehsil-
Laharpur, Sitapur.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Shri Moh. Tabrez S/o Sri Hazi Azeez Ahamd, Village- Bahlolpur, Tehsil-Laharpur, Sitapur (Proprietor M/s Gagan
Brick Field, Village-Umariya Khanpur, Kasraila, Tehsil-Laharpur, Sitapur).

You are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's

Account No. 701502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

Enclosure-As above.
Yours Sincerely,

ok

(Sanjeev Kumar Singh)
Member Secretary

Copy to:-Regional Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

2

Member Secretary

T.c/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 ?{)@/ B/
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppcb.in - Web Site: www.uppcb.com
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The Collector,

District-Sitapur

Subject: Regarding collecting/recovery of Environmental Compensation imposed on M/s New Gold Brick
Field, Village-Vakar Nagar, Post-Meera Nagar, Tehsil-Mahmoo d, Sitapur.

Please refer the Hon'ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
273/2022 Gyanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

...1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.
2. This Tribunal has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.
3. Learned Counsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
order passed in OA No. 889/2022. The prayer is allowed.
4. IA No. 292/2023 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
has been obtained by the said unit.
5. Counsel for the UPPCB is directed to obtain instruction on the plea taken in the IA and f le the reply to the IA, if required.
6. IA No. 638/2023 will be considered after receipt of the fresh report by the UPPCB.......

Further in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as
follows- '

...9. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
clearly disclose the steps which are taken for closure of the units operating without consent to operate and in violation of law
and also the action which is taken for levy and recovery of environmental compensation from the brick kilns which were found
to be illegally operating... ... ”

In compliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 13,81,250/- against the responsible Brick Kiln i.e. M/s
New Gold Brick Field, Village-Vakar Nagar, Post-Meera Nagar, Tehsil-Mahmoodabad, Sitapur for a defaulting period.of
12.10.20221 to 21.05.2022 due to violation of Closure Order dated 11.10.2021 under section-31A of the Air (Prevention
and Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your
reference. As per the office record, the amount of the environmental compensation has not deposited by the said brick
kiln.

The sum of Rs. 13,81,250/- (Rs. Thirteen Lakh Eighty One Thousand and Two Hundred Fifty only) is payable in
account of Environment Compensation from M/s New Gold Brick Field, Village-Vakar Nagar, Post-Meera Nagar, Tehsil-
Mahmoodabad, Sitapur. ‘

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Pradeep Kumar, Village-Bakar Nagar, Post-Meera Nagar, Tehsil-Mahmoodabad, Sitapur (Proprietor M/s New Gold
Brick Field, Village-Vakar Nagar, Post-Meera Nagar, Tehsil-Mahmoodabad, Sitapur).
You are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
Account No. 701502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

Enclosure-As above.
Yours Sincerely,

(Sanjeev Kumar Singh)
Member Secretary

Copy to:-Regional Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

A

Member Secretary

27
T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 / w
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppcb.in - Web Site: www.uppch.com
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llector,
t-Sitapur

rgarding collecting/recovery of Environmental Compensation imposed on M/s Haji Nawab Ali Ent

iyog, Village-Kultajpur, Navi Nagar, Kesari Ganj, Hargaon Road, Tehsil-Laharpur, Sitapur.

se refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of O.A. no.
sanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

...1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

nal has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.
ounsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
in OA No. 889/2022. The prayer is allowed.

/2023 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
tined by the said unit.

r the UPPCB is directed to obtain instruction on the plea taken in the I4 and file the reply to the I4, if required.
/2023 will be considered after receipt of the fresh report by the UPPCB......."

her in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
en Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

..9. Hence, we direct the UPPCB (o take action in accordance with law, to submit a fresh action taken report and
se the steps which are taken for closure of the units operating without consent to operate and in violation of law
action which is taken for levy and recovery of environmental compensation from the brick kilns which were found
' operating... .... "

ompliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
1as imposed the Environmental Compensation of Rs. 13,62,500/- against the responsible Brick Kiln i.e. M/s
Ali Ent Udyog Village-Kultajpur, Navi Nagar, Kesari Ganj, Hargaon Road, Tehsil-Laharpur, Sitapur for a
sriod of 12.10.20221 to 18.05.2022 due to violation of Closure Order dated 11.10.2021 under section-31A of
vention and Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached
your reference. As per the office record, the amount of the environmental compensation has not deposited
rick kiln.

sum of Rs. 13,62,500/- (Rs. Thirteen Lakh Sixty Two Thousand and Five Hundred only) is payable in
nvironment Compensation from M/s Haji Nawab Ali Ent Udyog, Village-Kultajpur, Navi Nagar, Kesari Ganj,
id, Tehsil-Laharpur, Sitapur. '

nd Address of the Owner/ Directors of the concerned industry is as follows:
:d S/o Shri Haji Alauddin, Village-Katra, Thana and Teshil-Laharpur, Sitapur (Proprietor M/s Haji Nawab Ali
»g, Village-Kultajpur, Navi Nagar, Kesari Ganj, Hargaon Road, Tehsil-Laharpur, Sitapur).

are hereby requested to recover the same and deposut it |nto the account of the U.P. Pollution Control Board's
701502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
above.

. Yours Sincerely,

(Sanjeev Kumar Singh)
Member Secretary
onal Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

w.
LA

Membﬁr Secretary
T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 %a g/ 14
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764

Curaails infaMiunnah in WAlak Cldas tananar timn P




Sk yew Y84 forior 1€ g‘Z/LiFE

UTTAR PRADESH POLLUTION CONTROL BOARD NV st

ML =72 S S CSEUT et 5)2] 24

llector,
t-Sitapur

agarding collecting/recovery of Environmental Compensation imposed on M haman Brick
eld, Village-Kedarpur, P.S.-Mahmo ad, Tehsil-Mahmood i T.

se refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
ranendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

..1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.
nal has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.

ounsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
in OA No. 889/2022. The prayer is allowed.

2023 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
ined by the said unit.

“the UPPCB is directed to obtain instruction on the plea taken in the IA and file the reply to the IA, if required.
2023 will be considered after receipt of the fresh report by the UPPCB 7

1er in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
:n Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

.9. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
ie the steps which are taken for closure of the units operating without consent to operate and in violation of law

ction which is taken for levy and recovery of environmental compensation from the brick kilns which were found
operating....... 7

ympliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
as imposed the Environmental Compensation of Rs. 13,81,250/- against the responsible Brick Kiln i.e. M/s
k Field, Village-Kedarpur, P.S.-Mahmoodabad, Tehsil-Mahmoodabad, Sitapur for a defaulting period of
:0 21.05.2022 due to violation of Closure Order dated 11.10.2021 under section-31A of the Air (Prevention
of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your
per the office record, the amount of the environmental compensation has not deposited by the said brick

um of Rs. 13,81,250/- (Rs. Thirteen Lakh Eighty One Thousand and Two Hundred Fifty only) is payable in
wironment Compensation from M/s Chaman Brick Field, Village-Kedarpur, P.S.-Mahmoodabad, Tehsil-
d, Sitapur. '

d Address of the Owner/ Directors of the concerned industry is as follows:

5 Ali Ansari S/o Sri Haneef Ansari, Mohalla-Nalapaar Dakshini, Mastan Road, Near Karkaj Masjid, P.S.
Tehsil-Fatepur, Barabanki (Proprietor M/s Chaman Brick Field, Village-Kedarpur, P.S.-Mahmoodabad,
hmoodabad, Sitapur).

re hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
1502010002104, IFSC Code- UBIN0O570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
bove.

Yours Sincerely,

(Sanjeev Kumar Singh)
Member Secretary
nal Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

Member Secretary

ﬁ(/
T.Cc/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 ‘g/ 15
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
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To,
The Collector,
District-Sitapur

Subject: Regarding collecting/recovery of Environmental Compensation imposed on M/s Balaiji Brick Fiel
Village-Kultaajpur, Kesariganj, Hargaon Road Post-Rajepur, P.S.-Laharpur,Tehsil-Laharpur, Sitapur.

Please refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
273/2022 Gyanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

... 1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.
2. This Tribunal has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.
3. Learned Counsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
order passed in OA No. 889/2022. The prayer is allowed.
4. I4 No. 292/2023 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
has been obtained by the said unit.
5. Counsel for the UPPCB is directed to obtain instruction on the plea taken in the I4 and file the reply to the 14, if required.

6. 1A No. 638/2023 will be considered after receipt of the fresh report by the UPPCB....... 7

Further in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as
follows-

...9. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
clearly disclose the steps which are taken for closure of the units operating without consent to operate and in violation of law
and also the action which is taken for levy and recovery of environmental compensation from the brick kilns which were found
to be illegally operating......."

In compliance of the above Hon’ble NGT -order, Uttar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 13,62,500/- against the responsible Brick Kiln i.e. M/s
Balaji Brick Field Village-Kultaajpur, Kesariganj, Hargaon Road Post-Rajepur, P.S.-Laharpur,Tehsil-Laharpur, Sitapur
for a defaulting period of 12.10.20221 to 18.05.2022 due to violation of Closure Order dated 11.10.2021 under section-
31A of the Air (Prevention and Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached
herewith for your reference. As per the office record, the amount of the environmental compensation has not deposited
by the said brick kiln.

The sum of Rs. 13,62,500/- (Rs. Thirteen Lakh Sixty Two Thousand and Five Hundred only) is payable in
account of Environment Compensation from M/s Balaji Brick Field Village-Kultaajpur, Kesangan], Hargaon Road Post-
Rajepur, P.S.-Laharpur, Tehsil-Laharpur, Sitapur.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Shri Santar Pal S/o Sri Chandan, Fattepur, P.S.-Laharpur, Tehsil-Laharpur, Sitapur (Proprietor M/s Bala}l Brick Field

Village-Kultaajpur, Kesariganj, Hargaon Road Post-Rajepur, P.S.-Laharpur, Tehsil-Laharpur, Sitapur).
You are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
Account No. 701502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

Enclosure-As above.
Yours Sincerely,

(Sanjeev Kumar Singh)
Member Secretary

Copy to:-Regional Officer, Uttar Pradesh Pollution Control Board, Lucknow for |nformat|on and necessary action.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 7 Qb B/
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764 1 6
Email: info@uppcb.in - Web Site: www.uppcb.com
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ector,
Sitapur
rarding collecting/recovery of Environmental Compensation im n M hri n n
k Field Village-Afsariya, Husainpur, Block-Pehla, P nd Tehsil-Mahm i I

2 refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
inendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

al has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.
unsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
1 OA No. 889/2022. The prayer is allowed.

'023 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
ned by the said unit.

the UPPCB is directed to obtain instruction on the plea taken in the IA and file the reply to the IA, if required.
'023 will be considered after receipt of the fresh report by the UPPCB......."

er in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
n Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

9. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
2 the steps which are taken for closure of the units operating without consent to operate and in violation of law
:tion which is taken for levy and recovery of environmental compensation from the brick kilns which were found
perating....... ”

mpliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
is imposed the Environmental Compensation of Rs. 13,81,250/- against the responsible Brick Kiln i.e. M/s
nt Brick Field Village-Afsariya, Husainpur, Block-Pehla, Post and Tehsil-Mahmoodabad, Sitapur for a
iod 0f 12.10.20221 to 21.05.2022 due to violation of Closure Order dated 11.10.2021 under section-31A of
ention and Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached
rour reference. As per the office record, the amount of the environmental compensation has not depesited
ick kiln.

um of Rs. 13,81,250/- (Rs. Thirteen Lakh Eighty One Thousand and Two Hundred Fifty only) is payable in
vironment Compensation from M/s Shri Hanumant Brick Field Village- Afsarlya Husainpur, Block-Pehla,
iil-Mahmoodabad, Sitapur.

d Address of the Owner/ Directors of the concerned industry is as follows:

Kumari D/o Shri Anant Kumar, Village-Afsariya, Husainpur, Post and Tehsil-Mahamudabad, Sitapur
or M/s Shri Hanumant Brick Field Village-Afsariya, Husainpur, Block-Pehla, Post and Tehsil-
labad, Sitapur).

re hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
01502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

ibove.
Yours Sincerely,

(Sanjeev Kumar Singh)
Member Secretary

inal Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 Pl QV - 17
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
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llector,
-Sitapur

igarding collecting/recovery of Environmental Compensation imposed on M/s India Brick Field
llage-Deyodhedeeh, Biswan-Khurd, Tambaur, Tehsil-Laharpur, Sitapur.

se refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
ranendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

..1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

nal has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.
sunsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
in OA No. 889/2022. The prayer is allowed.

2023 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
ined by the said unit.

“the UPPCB is directed to obtain instruction on the plea taken in the I4 and file the reply to the IA, if required.
2023 will be considered after receipt of the fresh report by the UPPCB... .... 7

her in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon'ble
>n Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

.9. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
se the steps which are taken for closure of the units operating without consent to operate and in violation of law
iction which is taken for levy and recovery of environmental compensation from the brick kilns which were found
operating....... 7

ompliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
ias imposed the Environmental Compensation of Rs. 9,81,250/- against the responsible Brick Kiln i.e. M/s
‘ield Village-Deyodhedeeh, Biswan-Khurd, Tambaur, Tehsil-Laharpur, Sitapur for a defaulting period of
to 25.05.2022 due to violation of Closure Order dated 18.11.2021 under section-31A of the Air (Prevention
of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your
per the cffice record, the amount of the environmental compensation has not deposited by the said brick

sum of Rs. 9,81,250/- (Rs. Nine Lakh Eighty One Thousand and Two Hundred Fifty only) is payable in
nvironment Compensation from M/s India Brick Field Village-Deyodhedeeh, Biswan-Khurd, Tambaur,
pur, Sitapur.

nd Address of the Owner/ Directors of the concerned industry is as follows:
[hmed S/o Shri Mehndi Hasan, Village-Dyodhedih, Biswan, Post and Teshil-Laharpur, Sitapur (Proprietor
a Brick Field Village-Deyodhedeeh, Biswan-Khurd, Tambaur, Tehsil-Laharpur, Sitapur).

are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
701502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
above.

Yours Sincerely,

ok

(Sanjeev Kumar Singh)
Member Secretary
onal Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

sk

l\(/l\ember Secretary

= =dzpe=a)
/7
T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 %‘/ S/
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764 18
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Collector,

rict-Sitapur

Regarding collecting/recovery of Environmental Compensation im ed on M/s Kisan Brick Fiel
Vill -Ramuwapur, P.S.-Laharpur, Tehsil-Laharpur, Si T.

lease refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
! Gyanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

...1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.
ibunal has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.
1 Counsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
red in OA No. 889/2022. The prayer is allowed.
292/2023 has been filed by Respondent No. 8 seeking permission to operate the brzck kiln on the ground that the CTO
btained by the said unit.
| for the UPPCB is directed to obtain instruction on the plea taken in the IA and file the reply to the IA, if required.
538/2023 will be considered after receipt of the fresh report by the UPPCB....... ”

urther in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon'ble
sreen Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

...9. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
iclose the steps which are taken for closure of the units operating without consent to operate and in violation of law
he action which is taken for levy and recovery of environmental compensation from the brick kilns which were found
ally operating......."

n compliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
'3 has imposed the Environmental Compensation of Rs. 15,56,250/- against the responsible Brick Kiln i.e. M/s
ck Field Village-Ramuwapur, P.S.-Laharpur, Tehsil-Laharpur, Sitapur for a defaulting period of 12.10.20221 to
'2 due to violation of Closure Order dated 11.10.2021 under section-31A of the Air (Prevention and Control of
) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your reference. As per the
ord, the amount of the environmental compensation has not deposited by the said brick kiln.

‘he sum of Rs. 15,56,250/- (Rs. Fifteen Lakh Fifty Six Thousand and Two Hundred Fifty only) is payable in
f Environment Compensation from M/s Kisan Brick Field Village-Ramuwapur, P.S.-Laharpur, Tehsil-Laharpur,

e and Address of the Owner/ Directors of the concerned industry is as follows:
Ballu Ram, Village-Ramuwapur, P.S.-Laharpur, Teshil-Laharpur, Sitapur (Proprietor M/s Kisan Brick Field
se-Ramuwapur, P.S.-Laharpur, Tehsil-Laharpur, Sitapur).

'ou are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
Jo. 701502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

-As above.
Yours Sincerely,

(Sanjeev Kumar Singh)
Member Secretary

Regional Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

sk

Mem v?r Secretary

D/ -

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 ¢ )

Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764 1 9
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lector,
-Sitapur

garding collecting/recovery of Environmental Compensation imposed on M/s Royal Brick Field,
lage-Patti, Katesar, Post and Tehsil-Laharpur, Sitapur.

e refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of O.A. no.
anendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

.. 1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

1al has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.
wnsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
n OA No. 889/2022. The prayer is allowed.

2023 has been filed by Respondent No. 8 secking permission to operate the brick kiln on the ground that the CTO
ined by the said unit.

the UPPCB is directed to obtain instruction on the plea taken in the IA and file the reply to the I4, if required.
2023 will be considered after receipt of the fresh report by the UPPCB...... ”

1er in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon'ble
:n Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

.9. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
se the steps which are taken for closure of the units operating without consent to operate and in violation of law
«tion which is taken for levy and recovery of environmental compensation from the brick kilns which were found
operating......."

ympliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
as imposed the Environmental Compensation of Rs. 11,25,000/- against the responsible Brick Kiln i.e. M/s
Field, Village-Patti, Katesar, Post and Tehsil-Laharpur, Sitapur for a defaulting period of 19.11.20221 to
ue to violation of Closure Order dated 18.11.2021 under section-31A of the Air (Prevention and Control of
t, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your reference. As per the
the amount of the environmental compensation has not deposited by the said brick kiln.

sum of Rs. 11,25,000/- (Rs. Elevan Lakh Twantty Five Thousand only) is payable in account of
Compensation from M/s Royal Brick Field, Village-Patti, Katesar, Post and Tehsil-Laharpur, Sitapur.

1d Address of the Owner/ Directors of the concerned industry is as follows:
eeb Khan S/o Shri Vilayat Khan, 84, Bahlolpur, P.S. Laharpur, Teshil-Laharpur, Sitapur (Proprietor M/s
ick Field, Village-Patti, Katesar, Post and Tehsil-Laharpur, Sitapur).

are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
701502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

above.
Yours Sincerely,

(Sanjeev Kumar Singh)
Member Secretary
onal Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

4

Member Secretary

0

== b oo e et ol L T
T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010/ % “
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppch.in - Web Site: www.uppcbh.com
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ctor,

itapur

irdin llecting/recovery of Environmental Compensation impos n M r n Brick
1, Village-Madan Beh Post-Purwa Rewan, Tehsil-Mahm i L.

refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
iendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

! has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.
2sel appearing for the UPPCB has prayed for further time to file a firesh report in this matter also in terms of
OA4 No. 889/2022. The prayer is allowed.

123 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
2d by the said unit.

1e UPPCB is directed to obtain instruction on the plea taken in the IA and file the reply to the IA, if required.

123 will be considered after receipt of the fresh report by the UPPCB......."”

r in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
the steps which are taken for closure of the units operating without consent to operate and in violation of law
ion which is taken for levy and recovery of environmental compensation from the brick kilns which were found

rerating... .... "

ipliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
:imposed the Environmental Compensation of Rs. 19,37,500/- against the responsible Brick Kiln i.e. M/s
< Field, Village-Madan Behad, Post-Purwa Rewan, Tehsil-Mahmudabad, Sitapur for a defaulting period of
21.05.2022 due to violation of Closure Order dated 14.07.2021 under section-31A of the Air (Prevention
" Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your
er the office record, the amount of the environmental compensation has not deposited by the said brick

m of Rs. 19,37,500/- (Rs. Nineteen Lakh Thirty Seven Thousand and Five Hundred only) is payable in
7ironment Compensation from M/s Gurudeen Brick Field, Village-Madan Behad, Post-Purwa Rewan,

iabad, Sitapur.

| Address of the Owner/ Directors of the concerned industry is as follows:

Verma S/o Shri Mahavir Prasad, Village-Rewan, Post-Purwa Rewan, Teshil-Mahmoodabad, Sitapur
r M/s Gurudeen Brick Field, Village-Madan Behad, Post-Purwa Rewan, Tehsil-Mahmudabad, Sitapur).

2 hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
1502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

ove.
Yours Sincerely,

(Sanjeev Kumar Singh)
Member Secretary

1al Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

Member“Siecretary

'C
T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 3/.
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764

Email: info@uppcb.in - Web Site: www.uppcb.com
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ctor,
itapur

irding collecting/recovery of Environmental Compensation im ed on M hiv Naravan Brick
|, Village-Madan Behad, Tehsil-Mahmudabad, Si T.

refer the Hon'ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
endra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.
"has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.

wsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of

OA No. 889/2022. The prayer is allowed.

23 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
'd by the said unit.

e UPPCB is directed to obtain instruction on the plea taken in the I4 and file the reply to the IA, if required.

23 will be considered after receipt of the fresh report by the UPPCB....... "

*in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
the steps which are taken for closure of the units operating without consent to operate and in violation of law
on which is taken for levy and recovery of environmental compensation from the brick kilns which were found
erating... .... "

pliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
imposed the Environmental Compensation of Rs. 19,37,500/- against the responsible Brick Kiln i.e. M/s
rick Field, Village-Madan Behad, Tehsil-Mahmudabad, Sitapur for a defaulting period of 15.07.20221 to
to violation of Closure Order dated 14.07.2021 under section-31A of the Air (Prevention and Control of
1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your reference. As per the
e amount of the environmental compensation has not deposited by the said brick kiln.

1 of Rs. 19,37,500/- (Rs. Nineteen Lakh Thirty Seven Thousand and Five Hundred only) is payable in
ronment Compensation from M/s Shiv Narayan Brick Field, Village-Madan Behad, Tehsil-Mahmudabad,

Address of the Owner/ Directors of the concerned industry is as follows:
h Kumar, Village-Jairampur, Post-Imliya Manpur, Tehsil-Mahmudabad, Sitapur (Proprietor M/s Shiv
ick Field, Village-Madan Behad, Tehsil-Mahmudabad, Sitapur).

hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

wve.
Yours Sincerely,

sk

(Sanjeev Kumar Singh)
Member Secretary
il Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

sk

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 %%/ g/
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764

Email: info@uppcb.in - Web Site: www.uppcb.com
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actor,
Sitapur

arding collecting/recovery of Environmental Compensation imposed on M/s Awadh Brick Field,
age-Dariyapur, Thana and Tehsil-Mahmoodabad, Sitapur.

: refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of O.A. no.
nendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.
il has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.

insel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
OA No. 889/2022. The prayer is allowed.

023 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
ed by the said unit.

he UPPCB is directed to obtain instruction on the plea taken in the 1A and file the reply to the IA, if required.
923 will be considered after receipt of the fresh report by the UPPCB... .... g

'r in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
. Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and

the steps which are taken for closure of the units operating without consent to operate and in violation of law
tion which is taken for levy and recovery of environmental compensation from the brick kilns which were found
verating.......”"

npliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
;s imposed the Environmental Compensation of Rs. 11,43,750/- against the responsible Brick Kiln i.e. M/s
ield, Village-Dariyapur, Thana and Tehsil-Mahmoodabad, Sitapur for a defaulting period of 19.11.20221
due to violation of Closure Order dated 18.11.2021 under section-31A of the Air (Prevention and Control
ct, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your reference. As per
'd, the amount of the environmental compensation has not deposited by the said brick kiln.

mof Rs. 11,43,750/- (Rs. Eleven Lakh Fourty Three Thousand and Seven Hundred Fifty only) is payable
Environment Compensation from M/s Awadh Brick Field, Village-Dariyapur, Thana and Tehsil-
, Sitapur.

| Address of the Owner/ Directors of the concerned industry is as follows:
Jama Khan S/o Mukhtyar Khan, Shiv Vihar Colony, Jankipuram, Sector-1, Lucknow (Proprietor M/s
ck Field, Village-Dariyapur, Thana and Tehsil-Mahmoodabad, Sitapur).-

> hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
1502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

ove.
Yours Sincerely,

(Sanjeev Kumar Singh)
Member Secretary
al Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 ozfe/lg/ &V
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764 23
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ollector,
ct-Sitapur

tegarding collecting/recovery of Environmental Compensation imposed on M/s Gazi Brick Field,

rata no. 61, 62, Village-Kala Bahadurpur, P.S.-Laharpur, Teshil-Laharpur, Sitapur.

ase refer the Hon'ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
iyanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

..1. The matter relctes to illegally operating brick kiirns in District Sitapur, Uttar Pradesh.
uml has passed a detailed order in connected OA 889/2022 toduy afier considering the report filed by the UPPCB.

“ounsel appearing for the UPPCE has prayed for further time to file a fresh report in this matter also in terms of
"in OA No. 889/2022. The prayer is allowed.

/2023 has been filed by Respondent No. 8 seeking permission to cperate the brick kiln on the ground that the CTO
1ined by the said unit.

r the UPPCB is directed to obtain instruction on the plea taken in the IA and file the reply to the 1A, if required.
/2023 will be considered afler receipt of the fresh report by the UPPCB......."

‘her in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P: Pollution Control Board & Qthers the Hon’ble
en Tribunal, New Delhi has passed order dated 06.10.2022. 'The relevant excerpt of the aforesaid order is as

..9. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
se the steps which are taken for closure of the unils operating \vithout consent to operate and in violaticn of law

action which is taken for levy and recovery of enviresimental compensation firom the brick kilns whicl were found
‘operating........ " ' ‘

ompliance of the above Hon'ble NGT order, Uttar Pradesh Pcllution Control Board vide letter dated
as imposed the Environmental Compensation of Rs. 13,37,500/- against the responsible Brick Kiln i.e. M/s
ield, Gata no. 61, 62, Village-Kala Bahadurpur, P.S.-Laharpur, Teshil-Laharpur, Sitapur for a defaulting
10.20221 to 25.05.2022 due to violation of Closure Order dated 22.10.2021 under section-31A of the Air
ind Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is heing attached herewith for
ce. As per the office record, the amount of the environmerntal compensation has not deposited by the said

sum of Rs. 13,37,500/- (Rs. Thirteen Lakh Thirty Seven Thousand and Five Hundred only) is payable in

nvironment Compensation from M/s Gazi Brick held Gata no. 61, 62, Village-Kala Bahadurpur, P.S.-
shil-Laharpur, Sitapur.

id Address of the Owner, Directors of the concerned industry is as follows:

feez S/o Shri Habib, Village-Kanju Sharltpur Makanpul P.S.-Laharpur, Sitapur (Proprietor M /s Gazi Brick
ano. 61, 62, Village-Kala Bahadurpur, P.S.-Laharpur, Teshil-Laharpur, Sitapur).

re hereby reauested to recover the same and deposit it into the account of the U.P. Pollution Control Board's

015020100021.04, IFSC Code- UBIN0570150, Umon Bank of !ndia, Vibhav Khand, Gomati Nagar, Lucknow.
bove.

Yours Sincerely,

(Sanjeev Kumar Singhj

~ Member Secretary
nai Officer, Uttar Pradesh Pollition Control Board, Lucknow for inforimation and necessary action. -

A

Member Secretary

: 2 £
Y.C/12v, Vibhuti Khand ‘Gomti Nagar, Lucknow — 226010 T ld,/,‘/ V
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 522 — 2720764

Email: info@uppch.in - Weh Site: www,uppcb.com 24
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llector,
t-Sitapur

X Fleld. Village-Kala Bah " Near Police Chowki. Thana and Tehsil-Leharour. Sitapur.

se refer the Hon'ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
yanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

...1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.
nal has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.

ounsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
in OA No. 889/2022. The prayer is allowed.

/2023 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
lined by the said unit.

~ the UPPCB is directed to obtain instruction on the plea taken in the IA and file the reply to the I4, if required.
2023 will be considered after receipt of the fresh report by the UPPCB... .... ”

her in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
“zn Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

.9. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
se the steps which are taken for closure of the units operating without consent to operate and in violation of law

iction which is taken for levy and recovery of environmental compensation from the brick kilns which were found
operating....... =

ompliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
as imposed the Environmental Compensation of Rs. 12,93,750/- against the responsible Brick Kiln i.e. M/s
se Brick Field, Village-Kala Bahadurpur, Near Police Chowki, Thana and Tehsil-Leharpur, Sitapur for a
riod of 26.10.20221 to 21.05.2022 due to violation of Closure Order dated 25.10.2021 under section-31A of
rention and Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached
your reference. As per the office record, the amount of the environmental compensation has not deposited
‘ick kiln.

sum of Rs. 12,93,750/- (Rs. Twelve Lakh Ninety Three Thousand and Seven Hundred Fifty only) is payable

"Environment Compensation from M/s Jai Maa Durge Brick Field, Village-Kala Bahadurpur, Near Police
1a and Tehsil-Leharpur, Sitapur..

1d Address of the Owner/ Directors of the concerned industry is as follows:
sh Verma S/o Shri Raj Kishore Verma, Kalabahadur, Tehsil-Leharpur, District-Sitapur (Proprietor M/s Jai
je Brick Field, Village-Kala Bahadurpur, Near Police Chowki, Thana and Tehsil-Leharpur, Sitapur,

ire hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
'01502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
ibove.

Yours Sincerely,

s«

(Sanjeev Kumar Singh)
Member Secretary
inal Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

Member Secretary

)
T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010 e Q/ y
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppcb.in - Web Site: www.uppcb.com 25
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llector,
t-Sitapu_r

agarding collecting/recovery of Environmental Compensation imposed on M/s Prasad Brick Field
llage-Behrawa, Majra-Amitiya, Post-Rajepur, Post & Tehsil-Laharpur, Sitapur.

se refer the Hon'ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
/anendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

...1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

nal has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.
ounsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
in OA No. 889/2022. The prayer is allowed.

/2023 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
tined by the said unit.

~the UPPCB is directed to obtain instruction on the plea taken in the I4 and file the reply to the IA, if required.
2023 will be considered after receipt of the fresh report by the UPPCB......."

her in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon'ble
en Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

.9. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
se the steps which are taken for closure of the units operating without consent to operate and in violation of law

iction which is taken for levy and recovery of environmental compensation from the brick kilns which were found
operating......."

ompliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
as imposed the Environmental Compensation of Rs. 12,93,750/- against the responsible Brick Kiln i.e. M/s
. Field Village-Behrawa, Majra-Amitiya, Post-Rajepur, Post & Tehsil-Laharpur, Sitapur for a defaulting
10.20221 to 18.05.2022 due to violation of Closure Order dated 22.10.2021 under section-31A of the Air
ind Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for
ze. As per the office record, the amount of the environmental compensation has not deposited by the said

sum of Rs. 12,93,750/- (Rs. Twelve Lakh Ninety Three Thousand and Seven Hundred Fifty only) is payable
"Environment Compensation from M/s Prasad Brick Field Village-Behrawa, Majra-Amitiya, Post-Rajepur,
-Laharpur, Sitapur.

1d Address of the Owner/ Directors of the concerned industry is as follows:
ni Narayan S/o Shri Ramprasad, Village-Amitiya, Post and Teshil-Laharpur, Sitapur (Proprietor M/s Prasad -
1d Village-Behrawa, Majra-Amitiya, Post-Rajepur, Post & Tehsil-Laharpur, Sitapur).

ire hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
'01502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
above.

Yours Sincerely,

(Sanjeev Kumar Singh)
Member Secretary
nal Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

Memb}eéSecretary

o
T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 Y y; g/
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764

Crmanils infaMiunnch in WAk Citas vnanar timnch ~ana
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ector,
Sitapur

arding collecting/recovery of Environmental Compensation im n I. S. Beg Bri
d, Vill -Prahal ur, Thana and Tehsil-Leharpur, Si I.

: refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of O.A. no.
nendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.
il has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.

nsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
OA No. 889/2022. The prayer is allowed.

023 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
ed by the said unit.

he UPPCB is directed to obtain instruction on the plea taken in the IA and file the reply to the I4, if required.
123 will be considered after receipt of the fresh report by the UPPCB....... ”

T in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
the steps which are taken for closure of the units operating without consent to operate and in violation of law

ion which is taken for levy and recovery of environmental compensation from the brick kilns which were found
serating......."

1pliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
:imposed the Environmental Compensation of Rs. 13,50,000/- against the responsible Brick Kiln i.e. M/s
‘eld, Village-Prahaladpur, Thana and Tehsil-Leharpur, Sitapur for a defaulting period of 23.10.20221 to
: to violation of Closure Order dated 22.10.2021 under section-31A of the Air (Prevention and Control of
1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your reference. As per the
1e amount of the environmental compensation has not deposited by the said brick kiln.

m of Rs. 13,50,000/- (Rs. Thirteen Lakh Fifty Thousand only) is payable in account of Environment
‘rom M/s 1. S. Beg Brick Field, Village-Prahaladpur, Thana and Tehsil-Leharpur, Sitapur.

Address of the Owner/ Directors of the concerned industry is as follows:

ar Beg S/o Islaam Beg, Mohalla-Lokhariyapur, Tehsil-Leharpur, District-Sitapur (Proprietor M /s 1. S. Beg
Village-Prahaladpur, Thana and Tehsil-Leharpur, Sitapur).

» hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
1502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
ove.

Yours Sincerely,

(Sanjeev Kumar Singh)
Member Secretary
1l Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

Member Secretary
I\
72
T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 h&}"‘ j/ o7
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764 -

Email: info@upncb.in - Web Site: www.upbpch.com
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actor,
Sitapur
rding collecting/recovery of Environmental Compensation im n M/s N.G. Brick Field
1 Name-Gold Brick Field), Village-Gauraiya, Post-Meera Nagar, Tehsil-Mahm i I.

refer the Hon'ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of O.A. no.
nendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

il has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.
nsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
OA No. 889/2022. The prayer is allowed.

123 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
ed by the said unit.

"e UPPCB is directed to obtain instruction on the plea taken in the IA and file the reply to the IA, if required.
123 will be considered after receipt of the fresh report by the UPPCB....... &

r in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
the steps which are taken for closure of the units operating without consent to operate and in violation of law

ion which is taken for levy and recovery of environmental compensation from the brick kilns which were found
rerating......."

ipliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
imposed the Environmental Compensation of Rs. 13,81,250/- against the responsible Brick Kiln i.e. M/s
| (01d Name-Gold Brick Field), Village-Gauraiya, Post-Meera Nagar, Tehsil-Mahmoodabad, Sitapur for a
yd 0f 12.10.20221 to 21.05.2022 due to violation of Closure Order dated 11.10.2021 under section-31A of
ition and Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached

ur reference. As per the office record, the amount of the environmental compensation has not deposited
k kiln.

n of Rs. 13,81,250/- (Rs. Thirteen Lakh Eighty One Thousand and Two Hundred Fifty only) is payable in
ronment Compensation from M/s N.G. Brick Field (Old Name-Gold Brick Field), Village-Gauraiya, Post-
shsil-Mahmoodabad, Sitapur.

Address of the Owner/ Directors of the concerned industry is as follows:
umar, Village-Gauraiya, Post-Meera Nagar, Tehsil-Mahmoodabad, Sitapur (Proprietor M/s N.G. Brick
lame-Gold Brick Field), Village-Gauraiya, Post-Meera Nagar, Tehsil-Mahmoodabad, Sitapur).

hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
ve.

Yours Sincerely,

(Sanjee&éumar Singh)
Member Secretary
| Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

Mem ber Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 L Q,\ ,W/
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764 28
Email: info@uppcb.in - Web Site: www.uppch.com
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or,
apur

ding collecting/recovery of Environmental Compensation imposed on M/s Phool Brick Field

>-Lachhan Nagar, Thana-Laharpur, Tehsil-Laharpur, Sitapur.

fer the Hon'ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
ndra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

as passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.
el appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
4 No. 889/2022. The prayer is allowed.

3 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
by the said unit.

UPPCB is directed to obtain instruction on the plea taken in the IA and file the reply to the IA, if required.

3 will be considered after receipt of the fresh report by the UPPCB... ... =

n the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
ribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

lence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
e steps which are taken for closure of the units operating without consent to operate and in violation of law
n which is taken for levy and recovery of environmental compensation from the brick kilns which were found

liance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
nposed the Environmental Compensation of Rs. 19,62,500/- against the responsible Brick Kiln i.e. M/s
ld Village-Lachhan Nagar, Thana-Laharpur, Tehsil-Laharpur, Sitapur for a defaulting period of
5.05.2022 due to violation of Closure Order dated 14.07.2021 under section-31A of the Air (Prevention
‘ollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your
the office record, the amount of the environmental compensation has not deposited by the said brick

of Rs. 19,62,500/- (Rs. Nineteen Lakh Sixty Two Thousand and Five Hundred only) is payable in
onment Compensation from M/s Phool Brick Field Village-Lachhan Nagar, Thana-Laharpur, Tehsil-
I

ddress of the Owner/ Directors of the concerned industry is as follows:
neel Khan S/o Shri Ali Hussain, House no. 87, Thatheri Tola, Thana and Teshil-Laharpur, Sitapur
1/s Phool Brick Field Village-Lachhan Nagar, Thana-Laharpur, Tehsil-Laharpur, Sitapur).

\ereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
02010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

re.
Yours Sincerely,

#

(Sanjeev Kumar Singh)
Member Secretary

Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

sé

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 %%/_@/ 29

Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
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ctor,
itapur

irding collecting/recovery of Environmental Compensation imposed on M r Brick Fiel
ige-Ganeshpuri, Nevada, Thana and Tehsil-Leharpur, Sitapur.

refer the Hon'ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
1endra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

'. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

[ has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.
asel appearing for the UPPCB has prayed for further time to file a firesh report in this matter also in terms of
OA No. 889/2022. The prayer is allowed.

123 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
2d by the said unit.

1e UPPCB is directed to obtain instruction on the plea taken in the IA and file the reply to the 1A, if required.
23 will be considered after receipt of the fresh report by the UPPCB........ v

r in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon'’ble
Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
the steps which are taken for closure of the units operating without consent to operate and in violation of law
ion which is taken for levy and recovery of environmental compensation from the brick kilns which were found
erating... ... "

pliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
imposed the Environmental Compensation of Rs. 12,93,750/- against the responsible Brick Kiln i.e. M/s
, Village-Ganeshpuri, Nevada, Thana and Tehsil-Laharpur, Sitapur for a defaulting period of 26.10.20221
ue to violation of Closure Order dated 25.10.2021 under section-31A of the Air (Prevention and Control
t, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your reference. As per
1, the amount of the environmental compensation has not deposited by the said brick kiln.

n of Rs. 12,93,750/- (Rs. Twelve Lakh Ninety Three Thousand and Seven Hundred Fifty only) is payable

nvironment Compensation from M/s Star Brick Field, Village-Ganeshpuri, Nevada, Thana and Tehsil-
ur.

Address of the Owner/ Directors of the concerned industry is as follows:
Rehman Ansari S/o Mohd. Shafi Ansari, Village- Jairampur, Post-Imliya Manpur, Mohalla-Tadtale, P.S.-
listrict-Sitapur (Proprietor M/s Star Brick Field, Village-Ganeshpuri, Nevada, Thana and Tehsil-Leharpur,

hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
we.

Yours Sincerely,

(Sanjeev Kumar Singh)
Member Secretary
1l Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

Member Secretary
______________ N I
T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 bfv\ly __[/
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764 30

Email: info@uppcb.in - Web Site: www.uppch.com
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ector,

Sitapur
rardin llecting/recovery of Environmental Compensation im n M/s an Brick Fiel

e-Ramuwapur, Kultajpur, Post and Tehsil-Laharpur, Si I.

> refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
nendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.
al has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.

wnsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
't OA No. 889/2022. The prayer is allowed.

023 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
1ed by the said unit.

the UPPCB is directed to obtain instruction on the plea taken in the I4 and file the reply to the IA, if required.
023 will be considered after receipt of the fresh report by the UPPCB....... ”

or in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
1 Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

). Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
 the steps which are taken for closure of the units operating without consent to operate and in violation of law
tion which is taken for levy and recovery of environmental compensation from the brick kilns which were found
perating......."

npliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
s imposed the Environmental Compensation of Rs. 13,62,500/- against the responsible Brick Kiln i.e. M/s
iield, Village-Ramuwapur, Kultajpur, Post and Tehsil-Laharpur, Sitapur for a defaulting period of
) 18.05.2022 due to violation of Closure Order dated 11.10.2021 under section-31A of the Air (Prevention
f Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your
ier the office record, the amount of the environmental compensation has not deposited by the said brick

im of Rs. 13,62,500/- (Rs. Thirteen Lakh Sixty Two Thousand and Five Hundred only) is payable in
rironment Compensation from M/s Gagan Brick Field, Village-Ramuwapur, Kultajpur, Post and Tehsil-
pur.

| Address of the Owner/ Directors of the concerned industry is as follows:
Shukla, Vellage-Behrwan, Majra-Amitiya, Post-Rajepur, Tehsil-Laharpur, Sitapur (Proprietor M/s Gagan
, Village-Ramuwapur, Kultajpur, Post and Tehsil-Laharpur, Sitapur).

2 hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
1502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
ove.

Yours Sincerely,

S

(Sanjeev Kumar Singh)
Member Secretary
al Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

A

Nember Secretary
\
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ctor,
itapur
wrdin llecting/recovery of Environmental Compensation im M h v

ad Ent Bhata (Ahmad Brick Field), Vill -Pipri, Kasraila, Teshil-Lahar i

refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
1endra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

'. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

! has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.
nsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
OA No. 889/2022. The prayer is allowed.

123 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
2d by the said unit.

1e UPPCB is directed to obtain instruction on the plea taken in the IA and file the reply to the IA, if required.

123 will be considered after receipt of the fresh report by the UPPCB........ ”

r in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
the steps which are taken for closure of the units operating without consent to operate and in violation of law
ion which is taken for levy and recovery of environmental compensation from the brick kilns which were found

verating......."

ipliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
; imposed the Environmental Compensation of Rs. 19,37,500/- against the responsible Brick Kiln i.e. M/s
Javed Ahmad Ent Bhata (Ahmad Brick Field), Village-Pipri, Kasraila, Teshil-Laharpur, Sitapur for a
od 0f 15.07.20221 to 21.05.2022 due to violation of Closure Order dated 14.07.2021 under section-31A of
ntion and Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached
»ur reference. As per the office record, the amount of the environmental compensation has not deposited
*k kiln.

mm of Rs. 19,37,500/- (Rs. Nineteen Lakh Thirty Seven Thousand and Five Hundred only) is payable in
ironment Compensation from M/s Juber Ahmad Javed Ahmad Ent Bhata (Ahmad Brick Field), Village-

Teshil-Laharpur, Sitapur.

| Address of the Owner/ Directors of the concerned industry is as follows:
Ahmad S/o Shri Basheer Ahmad, Village-Pipri, Gram Panchayat,-Kanja Sharifpur, Laharpur, Sitapur
r M/s Juber Ahmad Javed Ahmad Ent Bhata (Ahmad Brick Field), Village-Pipri, Kasraila, Teshil-Laharpur,

e hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
1502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

Yove.
Yours Sincerely,

(Sanjeev Kumar Singh)
Member Secretary

1al Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

sk

Member Secretary

Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764

} P
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Regarding collecting/recovery of Environmental Compensation imposed on M/s Aman Brick Field

Village-Raimarod, Tehsil-Laharpur, Si I.

’lease refer the Hon'ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
2 Gyanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

“.......1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

“ibunal has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.
d Counsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
sed in OA No. 889/2022. The prayer is allowed.

292/2023 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
obtained by the said unit.

1 for the UPPCB is directed to obtain instruction on the plea taken in the IA and file the reply to the IA, if required.
638/2023 will be considered after receipt of the fresh report by the UPPCB......."

‘urther in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

“......9. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
sclose the steps which are taken for closure of the units operating without consent to operate and in violation of law
the action which is taken for levy and recovery of environmental compensation from the brick kilns which were found
ally operating......."

n compliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
23 has imposed the Environmental Compensation of Rs. 11,68,750/- against the responsible Brick Kiln i.e. M/s
ick Field Village-Raimarod, Tehsil-Laharpur, Sitapur for a defaulting period of 19.11.20221 to 25.05.2022 due
on of Closure Order dated 18.11.2021 under section-31A of the Air (Prevention and Control of Pollution) Act,
e copy of the Letter dated 19.12.2023 is being attached herewith for your reference. As per the office record,
nt of the environmental compensation has not deposited by the said brick kiln.

Che sum of Rs. 11,68,750/- (Rs..Eleven Lakh Sixty Eight Thousand and Seven Hundred Fifty only) is payable in
»f Environment Compensation from M/s Aman Brick Field Village-Raimarod, Tehsil-Laharpur, Sitapur.

e and Address of the Owner/ Directors of the concerned industry is as follows:
Raees Ahmad S/o Shri Ali Hussain, Village-Dewadidih, Post and Teshil-Laharpur, Sitapur (Proprietor M/s Aman
¢ Field Village-Raimarod, Tehsil-Laharpur, Sitapur).

‘ou are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
No. 701502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

i-As above.
Yours Sincerely,

A

(Sanjeev Kumar Singh)
Member Secretary
egional Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 %@/ 3/ 33
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
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rding collecting/recovery of Environmental Compensation im n New Ahmad En

tta, Gatano. 113, Naya Gaon, Behti, Nera Kesariganj, Tehsil-Laharpur, Si I.

refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
aendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

[. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.
! has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.

nsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
OA No. 889/2022. The prayer is allowed.

)23 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
ed by the said unit.

"e UPPCB is directed to obtain instruction on the plea taken in the IA and file the reply to the IA, if required.
)23 will be considered after receipt of the fresh report by the UPPCB......."

r in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
the steps which are taken for closure of the units operating without consent to operate and in violation of law
ion which is taken for levy and recovery of environmental compensation from the brick kilns which were found
Jserating.......”"

ipliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
imposed the Environmental Compensation of Rs. 19,37,500/- against the responsible Brick Kiln i.e. M/s
nt Bhatta , Gata no. 113, Naya Gaon, Behti, Nera Kesariganj, Tehsil-Laharpur, Sitapur for a defaulting
20221 to 21.05.2022 due to violation of Closure Order dated 14.07.2021 under section-31A of the Air
d Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for

As per the office record, the amount of the environmental compensation has not deposited by the said

im of Rs. 19,37,500/- (Rs. Ninety Lakh Thirty Seven Thousand and Five Hundred only) is payable in
rironment Compensation from M/s New Ahmad Ent Bhatta , Gata no. 113, Naya Gaon, Behti, Nera
1sil-Laharpur, Sitapur.

.Address of the Owner/ Directors of the concerned industry is as follows:
b Ahmad S/o Shri Bahseer Ahmad, Bagwani Tola, Laharpur, Sitapur (Proprietor M/s New Ahmad Ent
ta no. 113, Naya Gaon, Behti, Nera Kesariganj, Tehsil-Laharpur, Sitapur).

» hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
1502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

ove.
Yours Sincerely,

(Sanjeev Kumar Singh)
. Member Secretary
al Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

ok

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 S —uk L 34
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-ardin llecting/recovery of Environmental Compensation im n r Brick Fiel
Name-Shiv Brick Field), Village-Murtaza Nagar, Tehsil-Mahm ad

: refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
nendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.
1l has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.

msel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
OA No. 889/2022. The prayer is allowed.

023 has been filed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
ed by the said unit.

he UPPCB is directed to obtain instruction on the plea taken in the I4 and file the reply to the IA, if required.
923 will be considered after receipt of the fresh report by the UPPCB........ 7

' in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon'ble
Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
the steps which are taken for closure of the units operating without consent to operate and in violation of law
‘ion which is taken for levy and recovery of environmental compensation from the brick kilns which were found
verating....... 7

apliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
; imposed the Environmental Compensation of Rs. 13,81,250/- against the responsible Brick Kiln i.e. M/s
2ld (Old Name-Shiv Brick Field), Village-Murtaza Nagar, Tehsil-Mahmoodabad, Sitapur for a defaulting
).20221 to 21.05.2022 due to violation of Closure Order dated 11.10.2021 under section-31A of the Air
d Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for
. As per the office record, the amount of the environmental compensation has not deposited by the said

m of Rs. 13,81,250/- (Rs. Thirteen Lakh Eighty One Thousand and Two Hundred Fifty only) is payable in
ronment Compensation from M/s Super Brick Field (0ld Name-Shiv Brick Field), Village-Murtaza Nagar,
ydabad, Sitapur.

Address of the Owner/ Directors of the concerned industry is as follows:
Ahmad, Village-Murtaza Nagar, Tehsil-Mahmoodabad, Sitapur (Proprietor M/s Super Brick Field (0ld
Brick Field), Village-Murtaza Nagar, Tehsil-Mahmoodabad, Sitapur).

» hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
1502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

ove.
Yours Sincerely,

(Sanjeev Kumar Singh)
Member Secretary

al Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

sk

Member Secretary
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